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OA No. 298/2009 

Mr. P.N. Jatti, Counsel for applicant. 
Mr. Gaurav Jain, Counsel for respondents. 

Learned counsel for the applicant submits that in lJ-i'.2-1 
of the subsequent order dated 22.07 .2009 (Annexure 
R/7) whereby the duty assigned to the applicant earlier 
has been modified, he does not wants to press this OA 
at this stage with liberty reserved to him to challenge 
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In view of what has been stated above, the 
present OA is disposed of with liberty reserved to the 
applicant in the aforesaid terms. 
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